AIRONLINE - USER GUIDE

Find the right case, faster.

A plain-language, step-by-step
guide to AIROnline, with real
screens.

Screens captured on 8 October 2026 from the signed-in website. Menus and button
names can change as AIROnline is updated.
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What is in this guide

1. Getting started: Signing in and welcome to home screen

2. Quick search: Type and go



. Reading the search results and narrowing them down

. Opening a judgment and using our toolbar

. Al Insights: A smart brief summary of a judgment

. The home-screen tools: Know them one by one

. Al Search: Ask a question in simple words

. Your own space: Bookmarks, saved searches and notes

. Using AIROnline on a phone or tablet
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. One-page cheat sheet

Your search journey, in six moves
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Type a search Narrow it down Open the Get the gist Save or download Check, then cite
Part 2 Part 3 judgment Part 5 Parts 4 and 8 Part 4
Part 4

Before you begin

e You need your AIROnline sign-in and an active subscription. What
you can open depends on the Courts covered under your plan.

e Use a recent browser (Chrome, Edge, Safari or Firefox). A normal
broadband or mobile connection is enough.

e Sign out when you finish on a shared computer.

1 Getting started

Sign in and find your way around

After you sign in, you land on the home screen. Everything starts from
the big search box in the middle.
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Screen 1. The signed-in home screen

G Free Text Search box. Type what you are looking for, in your own

words.

Exact Phrase and Proximity Search. Tick one of these to make
the search stricter (see Part 2).

Al icon. Takes you to Al Search, where you can ask a full question
(see Part 7).

History. Shows your recent searches so you can run one again
without retyping.

Search tiles. Shortcuts to Al Search, Citation Search, Judgement
Update, Nominal Search and Acts & Section Search.

User Data menu. Your own space (see Part 8). Next to it are
Online Subscriptions, AIR Shop, EBooks and Support.

More tools further down the home page
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@ Updates From Supreme Court Updates From High Courts e

@ AIR 2026 SUPREME COURT 4557

Supreme Court Of India

HON'BLE JUDGE(S): Ahsanuddin Amanullah AND Manmohan, J]

Sainaba Vs. State Of Kerala and another

CRIMINAL APPEAL - 4640 of 2026, D/-30-09-2026

(A) General Clanesas Act (10 af 1RQ7Y S 27 - Fuidence Act (1 of 1IR72) S 114 - Neontiahle Tnstriments Act (26 nf 1R]1) S 138 nravien (hY . v

Screen 2. The second row of tools and the latest judgments

G First row of tiles. Al Search, Citation Search, Judgement Update,
Nominal Search, Acts & Section Search.

a Second row of tiles. Articles Search, Statutes (Central/State), Pay
as You Use model and Browse More. Part 6 explains every tile.

e Updates From Supreme Court. The newest Supreme Court
judgments, with a short note on each. Open the case you want by
clicking it.

o Updates From High Courts. Click to see the newest High Court
judgments instead.

o
Check "Updates From Supreme Court" each morning. It is
the quickest way to see what was decided last week.

The header also has a "Switch to old AIROnline" button. It opens the earlier
version of the site. Most people will not need it.



2 Quick search: type and go

Type, press Enter, done

This is the fastest way to find cases on a point of law or a set of facts.
Start broad, look at the first few results, then add one more word to

narrow it. Searches with too many words often return fewer useful
cases.

1 Click the ‘Free Text Search’ box on the home screen.

2 Type your words. Short and specific words will work best. For
example: notice served on mother of accused under Section 138.

3 C(lick the blue search button, or press Enter.

4 Wait a few seconds. The results page opens in the same window.
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Screen 3. A search typed in, ready to run

0 Your words. Type facts, a section number, a party name or a legal
idea.



e Search button. Click it to run the search.

Make the search stricter

Option What it does Use it when
Exact Finds only pages that contain ~ You remember a line
Phrase your words together, in the from a judgment.
same order.
Proximity Finds pages where your Exact Phrase finds too
Search words appear close to each little, and plain search
other, not necessarily side by finds too much.
side.
Neither Finds pages that match your You are exploring a
ticked words anywhere. topic.

Reading the search results and

3 narrowing them down

Shrink a big list into a short one

The results page shows how many cases matched and how long the
search took. Your search words are highlighted in yellow inside every
result.
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Notice Served On Mother Of Accused Section 138 ’9 e 509787 Result(s) in 5.87s
¥ Filters 2016 ACD 35 (DEL) OSFAe®
DELHI HIGH COURT G i

HON'BLE JUDGE(S): VIPIN SANGHI J.
Honble Judges
Carrara Marbles & Granite Industries Vs. Simplex Enterprises.

Cri. A, 874 of 2014 D/-30-11-2015

Courts

( B ) Negotiable Instruments Act (26 of 1881) S. 138 — Dishonour of cheque — Service of notice of demand
— Proof — Plea by accused that addresses on notice were non-existent and hence notices were not served on
him — Record showing that summons issued by court on same address was served on accused — Plea by
Yoar of Decision accused that Court summons was sent by UPC and UPC can be proceed easily not tenable as discrepancy
pointed out by accused in addresses were merely typographical and could be pointed out by poslmﬁo
regularly visits relevant area — Presumption under Section 114 of the Evidence Act came into play — Y
accused that notice was not served liable to be rejected — Morever, accused also failed to pay cheque Ml
within 15 days of receipt of summons of court. (Paras3638to42) (Para 36, 38, 42)

Bench

Case Result

Rogpanyient Petitioner !
[ A )\ Neantiahla Inctrumante Act (26 of 1881) & 138 — Nichanaiir af chanile — Natica of damand — b/

Screen 4. The results page

Search again. Use this box to search within these results, or tick
All Words, Exact Phrase or Proximity.

Your search chip. Shows what you searched for. Click the small x
on it to clear it.

Result count and time. A big number means your search is
broad. Add more filters for refined results.

Filters panel. Narrow the list by judge, court, bench, year, case
result, party and database.

A result card. Shows the citation, court, judges, parties, case
number and date, then the headnote lines that matched.

Card icons. The small icons on each card open the case or let you

bookmark it. Hover over an icon to see its name.

Using filters

1 Click a filter heading such as Courts. A list opens under it.



2 Tick the courts you want. Use the small search box in the list to
find a name quickly.

3 The results refresh to show only those courts. Repeat with Year or
Case Result to narrow further.
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Carrara Marbles & Granite Industries Vs. Simplex Enterprises.
Cri. A. 874 of 2014 D/-30-11-2015

( B ) Negotiable Instruments Act (26 of 1881) S. 138 — Dishonour of cheque — Service of notice of demand
— Proof — Plea by accused that addresses on notice were non-existent and hence notices were not served on
him — Record showing that summons issued by court on same address was served on accused — Plea by
O suprama Court of In 9 accused that Court summons was sent by UPC and UPC can be proceed easily not tenable as discrepancy
O amarHigh Count pointed out by accused in addresses were merely typographical and could be pointed out by postmﬂo

regularly visits relevant area — Presumption under Section 114 of the Evidence Act came into play — Y
accused that notice was not served liable to be rejected — Morever, accused also failed to pay cheque Ml
within 15 days of receipt of summons of court. (Paras3638to42) (Para 38, 38, 42)
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Screen 5. The Courts filter opened

a Filter heading. Click to open or close it.

a List of choices. Tick one or more. The first entry is the Supreme
Court of India.

o
If a search returns hundreds of thousands of results, filter

by Court first, then by Year. You will usually get to a
readable list in two clicks.



0 Good to know
Results are listed in the order the system ranks them. The
newest or highest-court case is not always at the top, so
scan the first page before you pick a case.

Opening a judgment and using its

4 toolbar

Every button on the toolbar, explained

Click a result card to open the full judgment. It opens in a new tab, so
your results stay where you left them. The toolbar across the top has
everything you need while reading.
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2016 ACD 35 (DEL)
Delhi High Court
HON'BLE JUDGE(S): VIPIN SANGHI]. (1)
Cri. A. 874 of 2014 DJ-30-11-2015

Carrara Marbles & Granite Industries
Vs.
Simplex Enterprises.
( F ) Negotiable Instruments Act (26 of 1881)5.138 — Dish of cheque — Re-p ion of cheque — Complainant is entitled to present and
re-present cheques even after dish , if said ion was made during the validity period of the said cheques — He is not obliged to
disclose in pl lars of each and every occasion when cheque was earlier presented and dishonoured — What is relevant is last
presentation of cheques by complainant and the last dish of the cheques, following which statutory notice was issued by the complainant.

(Para No(s) 68)

Even if the date of receipt of intimation of dishonour by the appellant/complaint is taken as 11.04.1998, the limitation started to run against the
appellant/complainant on 12.04.1998 and the notice was sent by the appellant on 23.04.1998 Le. within the period of 15 days. In any event, the
enquiry is not with regard to the date of receipt of information by the drawee bank of the dishonour of the cheque by the drawer's bank. Even if the
drawee bank received the said intimation earlier i.e. soon after 03.04.1998, the time would not begin to run against the complainant till he

Screen 6. A judgment page with its toolbar

c Select Language. Translates the page into another language
using the built-in translator. Machine translation can be wrong, so
keep the English text for anything you will quote.

a Website Font. Changes the font style.



A-, A, A+. Makes the text smaller, normal, or larger.
Download PDF. Opens a small menu (see below).

Print. Prints the judgment.

Copy. Copies the text so you can paste it into your notes.

Bookmark. Saves the case to your own list so you can find it
again (see Part 8).

Equal Citation. Shows other citations for the same judgment,
where they are available.

Al Insights. Opens a short summary panel (see Part 5).

The judgment toolbar ata glance

A- A A+

Select Website Font Download PDF Cupy Bookmark Eq ual Citatio Al Insi: ght
Language
Tral e page P m E k

Under the toolbar you will see the citation, court, judges, case number,
date and parties. Then come the headnotes, with paragraph numbers,
followed by the judgment text. Blue links, such as the Act and section
at the start, can be clicked to move to related material. Before you cite
a case in court, read the headnote first, then go to the paragraph
numbers it points to.

Downloading a judgment
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Screen 7. The Download PDF menu

° Save as PDF. Saves the judgment as a PDF file on your device.

e AIR True Print. Opens the judgment in the print-style layout of
the AIR reports.

Al Insights: a short summary of a

5 judgment

A summary before you commit to sixty pages

Al Insights gives a quick, issue-by-issue summary so you can decide
whether a long judgment is worth reading in full.

1 Open any judgment.
2 C(lick AI Insights at the top right of the toolbar.

3 Apanelslides in on the right. Scroll through it, one issue at a
time.

4 Click the small arrow at the top of the panel to close it.
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2016 ACD 35 (DEL)
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HON'BLE JUDGE(S): VIPIN SANGHIJ. (1)
Cri. A. 874 of 2014 D/-30-11-2015
Carrara Marbles & Granite Industries
Vs.
Simplex Enterprises.

( F ) Negotiable Instruments Act (26 of 1881)S.138 — Dishonour of cheque — Re-
presentation of cheque — Complainant is entitled to present and re-present cheques even
after dish , if said | ion was made during the validity period of the said
cheques — He is not obliged to disclose in complaint particulars of each and every occasion
when cheque was earlier presented and dish d — What is rel is last p

of cheques by complainant and the last dish of the cheques, following which statutory
notice was issued by the complainant. (Para No(s) 68)

Even if the date of receipt of intimation of dishonour by the appellant/complaint is taken as
11.04.1998, the limitation started to run against the appellant/complainant on 12.04.1998 and

Issue Summary

Was the statutory demand notice under Section 138
NI Act sent within the 15-day period?

Relevant Facts

Payee (complainant) received three dishonoured
cheques dated 08101997 return memos dated
03.04.1998; bank debit (IFOBC) to complainant’s
account on 11041998, demand notice dated
23.04.1998 sent by UPC.

Questions

“If a bank debits the amount for a dishonoured
cheque at a date later than the return memo, when
should the demand notice be sent?"
Findings | Conclusion

Court held notice was rimely. Limitation runs from
actual receipt of information by payee (or when
drawee bank conveys it), not rigidly from return
Even if receipt is taken as 11.04.1998,
f 23.04.1998 falls within 15 days (Sadanand
Trial Court's finding of time-bar

was incorrect. [Paras 33-35]

Issue2

Screen 8. The Al Legal Insights panel beside the judgment

0 Al Insights button. Opens and closes the panel.

e An issue. Each issue shows a summary, the relevant facts, the
questions, and the findings. Paragraph numbers are given in
square brackets, such as [Paras 33-35].

0 Always check the source

Al Insights is generated by a machine to help you read
faster. It is not a substitute for the judgment. Open the
paragraphs it points to before you rely on a point.

The home-screen tools, one by

6 one

Citation, Nominal, Acts, Articles, Statutes and more

Below the search box on the home page sit eight tiles. Each one opens
a different tool. This part walks through them in the same order, with
one screen each.
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Screen 9. The eight tiles on the home page

What it is for

Citation Search Open a case from its report, year 6.1
and page.

Judgement See the newest judgments of a 6.2

Update court.

Nominal Search Find a case from the names of the 6.3
parties.

Acts & Section Start from an Act and section, then 6.4

Search see the cases on it.

Articles Search Find articles by title, author or 6.5
keyword.

Statutes Read the text of Central and State 6.6

Central/State Acts.

Pay As You Use Pay-per-use access (see the note in 6.7
6.7).

Browse More Opens the rest of the searches: date, 6.8

bench, court, judge, lawyer.



Which search should | use?

I have a few words or a point of

law
Free Text Search

Part 2

. I ma tha narty namac
1 KNCW T

ew-the-party-Ramas
@ Nominal Search
Part 6

I want articles on a subject
Articles Search
Part 6

6.1 Citation Search

| have a full question or my case

facts
Al Search

Part 7

- Lurant tha Iatact inAdAmante
noane NS

hwal atest judgme
@ Judgement Update
Parts 1and 6

| want to read an Act itself
@ Statutes Central/State

Part 6

| know the report, year and page
Citation Search

Part 6

I atart fram an Art and s eantinn
P S@arc oM an ACt anG a 5eCudn

Acts and Section Search
Part 6

| search by judge, court, lawyer or
date

Browse More
Part 6

Use it when you already know the report and the page, for example

from an opponent's list of authorities.
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Year. The year of the report.

Page No. The first page of the report.

(3]

Screen 10. Citation Search
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Publication Name. Pick the report series, such as AIR or

Full Report / NoC. The report section, or the neutral citation




e Search. Click it to open the case. Use Reset to clear the form.

e Side menu. Switch between the different searches without going
back to the home page.

6.2 Judgement Update

This is the "what was decided lately" page. Pick a court and the newest
judgments of that court are listed, each with its citation, the judges
and a short note on the point decided.

{ ] @ aironline.in/judgementUpdate
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Df-22-09-2026
HON'BLE JUDGE(S): Ujjal Bhuyan AND A. S. Chandurkar, JJ.
(A) Bharatiya Nagarik Suraksha Sanhita (46 of 2023), S. 250 - Discharge application - Prima facie case -
Offences of cheating and forgery - Accused had allegedly undertaken construction illegally, by relying
upon a plan that was interpolated and forged copy of original approved plan - Denying assertion of
accused that 10 never recovered or produced original plan said to have been forged, charges were
framed by Magistrate - Accused filed writ petition challenging FIR and charge sheet, however it was
held that sufficient prima facie material existed to sustain the charge - Accused nevertheless filed
second writ petition, again challenging orders framing charge on identical ground of absence of original
plan and was discharged - Once earlier order denying discharge had attained finality without further

Act and S

Article Search

Judgement

challenge, it was not open to accused to mount a fresh, materially identical challenge before same court -

Screen 11. Judgement Updates

c Select Court. Choose the Supreme Court or a High Court from
the list.

e Citation and judges. The AIROnline citation, then the judges
who sat on the case.

e Court and date. Which court decided it, and on what date (D/
means date of decision).



Scroll down for older judgments. Click a case to open the full
judgment.

6.3 Nominal Search

Use it when you remember who the parties were but not the citation.
Type a name (or part of one) and the matching cases appear in a
table, with your word highlighted in yellow.

® [ ] aironline.in/specific-search/nominal-search

e @ 6 0 o

~,
AR ——"
D8 Home @ Online Subscriptions @ AIRShop  [[]JEBooks 4 Support

aironline.in

= Specific
Search

EE’ Nominal Search

(4 Citation Search

we Nominal

Court

B Petitioner/Respondent Court
Search (
Either P~GJI’|EI O v ‘ | Select Cca W Sainaa X l Iﬂ_ RESET
@ Judgment Date " e A = ! —
& Bench Strength
9 Petitioner Respondent Court Name Citation Date ot Actions
Decision
& Court Search
State Of Kerala and Supreme Court  AIR 2026 SUPREME
# Judge search [ e s ol Aesy 0002026 €
®) Lawyer Search Income Tax Officer, Kerala High AIROnline 2025 KER 0. A
® Sainaba Hamza Koya Kochi. Kerala St 450 16-09-2025 [4
Act and Section Pathanamthitta Sainaba HetaiaHigh AROnling 2023KER: 1 os:t2:002 | 4
Court 752
Article Search SAINABA U. STATE OF KERALA ~ KeralaHigh ' AlROnline 2020KER  g4.05.0000 [
Court 239
JiKgSent T. M. Salnaba Union of India and Anr  erala High AIR 2006 KERALA 269  16-01-2006 [ o

Screen 12. Nominal Search, showing results for a name

Petitioner/Respondent. Choose whether the name is the
petitioner, the respondent, or either.

Court. Narrow to one court, or leave it on Select Court to search
all.

Search box. Type the party name.

SEARCH. Run the search. RESET clears the form.

Actions. The small arrow icon opens that case.



0
Type just one distinctive word, such as a surname. A short

name finds more than a long one, and you can narrow the
list by court afterwards.

6.4 Acts & Section Search

Use it to find every case that talks about a particular section of an Act.
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Screen 13. Browse By Act And Section

Search for an Act. Start typing the Act's name. A list of
suggestions appears.

a Section. Choose the kind of provision (Section, Rule and so on).
e Enter Section. Type the number, for example 302.

The + button. Adds another Act and section, if you want cases
that cover more than one.



e Search Judgments. Shows the cases.

0 Reset Search. Clears everything so you can start again.

° Seeing "No Records Available"?

You most likely typed the Act's name but did not pick it.

Click the Act from the suggestion list that appears under

the box, then fill in the section and search again.

6.5 Articles Search

AIR publishes articles by judges and writers. This tool finds them. Type

a subject in the big box, or use the three filters under it.
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ot Atk No articles found.

Status of the Independence Women's Rights are Human
Act and Section el 5 4

of Judiciary under Evolving Rights

Judicial Appgeitment System
Article Search in India e By : Mrs. K. Vijaya Lakshmi

Bhi o Blahil Wharacllainahiack AIR 2009

Prison Administration in India
: Historical Perspective and
Intervention of West Bengal
Human Rights Commission

Bius v Anil Trahan

Screen 14. Articles Search

c Search Content. Type a word or phrase to look for inside the

articles.

e SEARCH. Run the search.



Article Title. Filter by words in the title.
Article Author. Filter by the author's name.

Article Keywords. Filter by a subject keyword.

Article cards. Each card shows the title, the author and the year
of the AIR volume. Click one to read it.

6.6 Statutes Central/State

This is a library of Acts. Type the Act's name into the Search Statutes
box and pick it from the list to open it.
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Screen 15. Statutes

° Search Statutes. Type the name of the Act, for example
"Bharatiya Nyaya Sanhita".

The Act opens on its own page, with the full text. The new criminal
codes show a helpful note under each section, such as
"Corresponding Section: S. 38 of Indian Penal Code, 1860", so you can



move between the old and new numbering. Some sections also carry

"Object and Reason" from the Bill.

aironline.in/specific-search/bare-acts (Act Details)

(c) A, a jailor, has the charge of Z, a prisoner. A, intending to cause Z's death, illegally omits to s Find k‘@ oo
food; in consequence of which Z is much reduced in strength, but the starvation is not sufficient to cause

his death. A is dismissed from his office, and B succeeds him. B, without collusion or cooperation with A,

illegally omits to supply Z with food, knowing that he is likely thereby to cause Z's death. Z dies of hunger. B

is guilty of murder, but, as A did not cooperate with B. A is guilty only of an attempt to commit murder.

(9) Where several persons are engaged or concerned in the commission of a criminal act, they may be
guilty of different offences by means of that act.
MNlustration

A attacks Z under such circumstances of grave provocation that his killing of Z would be only culpable
homicide not amounting to murder. B, having ill-will towards Z and intending to kill him, and not

having been subject to the provocation, assists A in killing Z. Here, though A and B are both engaged in
causing Z's death, B is guilty of murder, and A is guilty only of culpable homicide.

Corresponding Section: S. e»f Indian Penal Code, 1860.

OBJECT AND REASON of S. e‘BNS

Clause 3 of the Bill seeks to provide general Explanations and expressions enumerated in the proposed
legislation subject to the exceptions contained in the "General Exceptions” Chapter.

CHAPTER I

Screen 16. An Act open on its own page

Select Language. Translate the page.
Website Font. Change the font style.
A- A A+. Make the text smaller or larger.
Copy. Copy the text you have selected.

Find text. Type a word to jump to it inside the Act. The two
arrows move to the previous or next match.

Corresponding Section. Shows where the old law's section now
sits (or the reverse).

Object and Reason. The Bill's own explanation for the section.

6.7 Pay As You Use



The tile has a rupee symbol, and the name suggests access that you
pay for as you go instead of through a full subscription.

0 Not shown in this guide

This tile did not appear in the account used to prepare the
screens, so there is no screen for it and its exact rules could
not be checked. Ask AIR, or look under Online Subscriptions
or Support, for the current charges and what each payment
unlocks.

6.8 Browse More

Browse More opens a page of big tiles. They are the same searches
that sit in the side menu on every tool page. Citation Search and
Nominal Search are the first two (see 6.1 and 6.3). The rest are below.

® [ ] aironline.in/browsemore

Judgment Date Bench Strength

doh .

Court Search Judges Search

s el s

Screen 17. Browse More, lower tiles

° Judgment Date. Find cases decided on a particular date.



e Bench Strength. Find cases by the number of judges on the
bench.

e Court Search. Look through the cases of one court.
o Judges Search. Look through the cases of one judge.

e Lawyer Search. Find cases in which a particular lawyer appeared.

O
Once you are on any of these pages, use the dark menu on

the left to jump to another search. You do not have to go
back to the home page each time.

Fill in only what you know on each form, then click Search. A year and a page
number alone can be enough on Citation Search.

Al Search: ask a question in plain

7]  words

Ask a question the way you would ask a colleague

Al Search is for the times when you know your question or your facts,
but not the right keywords. It reads the meaning behind your words
and then fetches matching headnotes, judgments and precedents
from the AIR database. It opens on its own page, called AIR AL

How Al Search works

@ 1. You ask e 2. Alrewrites it =l 3. Yougetcases

Is a Section 138 NI Act demand notice o Top Results
valid if it was served on the accused's

mother? 9

9 Supreme Court Results

Results by Query AIR Articles

Each with court, citation, rank, match % and
headnote.

Opening Al Search



Click the Al icon in the home search box, or the Al Search tile. The
page opens in a new tab. Stay in that tab.

] [ ] aisearch.aironline.in/ai-search

AIR Al - Advanced Legal Research Home AIR Al Judgement retriever My Library

Al-powered retrieval of relevant headnotes, judgments, and legal precedents from the All India Reporter (AIR) database based

on your search query.

e How AIR Al Judgement Retriever works ~

Screen 18. The Al Search start page

0 Question box. Type a legal question, or describe your case facts,
in your own words.

a Search button. Click it, or press Enter.

a How AIR Al Judgement Retriever works. Click it to open a
three-line explanation.

Q Top menu. Home goes back to the start, AIR AI Judgement
retriever is the search page, and My Library holds the
judgments you save.



® [ ] aisearch.aironline.in/ai-search

AIR Al - Advanced Legal Research Home AIR Al Judgement retriever My Library

Al-powered retrieval of relevant headnotes, judgments, and legal precedents from the All India Reporter (AIR) database based

on your search query.

How AIR Al Judgement Retriever works ~
1 Understands your question
Reads the legal meaning behind your words, not just keyword matches
2 Matches authoritative law

Searches across reported judgments, Supreme Court decisions and AIR commentary.

3 Organises by relevance

Returns results sorted into Top Case Law, Supreme Court Judgments and AIR Article

Screen 19. The "How it works" box, opened

In short: it understands your question, matches authoritative law
(reported judgments, Supreme Court decisions and AIR commentary),
and organises the results by relevance into Top Case Law, Supreme
Court Judgments and AIR Articles.

Asking a good question
1 Click the question box.

2 Write one clear question, or the facts of your case. For example:
Is a Section 138 NI Act demand notice valid if it was served on the
accused's mother?

3 Click the red search button.

4 Wait. Al Search first shows its working, then the results. The page
shows how long the search took when it finishes (about 26
seconds in our test), but results can take longer to appear. A



status line near the bottom of the page reads "Searching linked

cases" while it works.

° Tip

One question at a time works best. Mention the Act and

section if you know them, and say who did what in a few

words, as in the example.

Step 1: the questions Al Search wrote

Before showing results, Al Search rewrites your question into several

versions, so it can look at the point from different angles. You will see

them listed as Expanded Queries.

] [ ] aisearch.aironline.in/ai-search

AIR Al - Advanced Legal Research Home AIR Al Judgement retriever

Showing results for:

Is a Section 138 NI Act demand notice valid if it was served on the accused's mother?

Q ARRAI Judgement Retriever

| Expanded Al Search Query

Expanded
13 Query #1:

Expanded
Query #2:

Expanded
Query #3:

Expanded
Oue :
[ Feedback

Is a Section 138 Negotiable Instruments Act demand notice valid if it
was served on the accused's mother?

Validity of a Section 138 demand notice under the Negotiable
Instruments Act, 1881 when served on a relative such as the
accused's mother: statutory interpretation and case law analysis

Effect of service of a Section 138 notice on a third party (mother) on
the procedural requirements of the Negotiable Instruments Act,
1881 and the Code of Civil Procedure, 1908 for notice issuance

Legal consequences and defenses available to a drawer when a
Section 138 notice is served on the accused's mother, including
examination of agency principles and precedent under the Indian
Evidence Act, 1872

Screen 20. Your question and the expanded queries

My Library
7
o e
7 @
&z
V4




Edit (pencil). Change your original question and run it again.
Clear (x). Close these results and start over.

Expanded Query. Query #1 is your own question. #2, #3 and #4
are the rewritten versions.

Pencil on a query. Edit that one query if it has drifted from what

you meant.

Step 2: the results

When the search finishes, the results appear with a count and the
search time. Results are arranged under four tabs.

[ ] [ 3 aisearch.aironline.in/ai-search

AIR Al - Advanced Legal Research

Showing results for ] i QA nf ) 7 X
Is a Section 138 NI Act demand notice valid if it was served on the accused’s mother? 9
Top Results $ rt Res by Quel IR Articles Y Filters
e '
Patel Amrutbhai Narayandas vs. State of Gujarat
@ Rank: #3
HONBLEJUDGESE 1 Eankim AL Mehta BENCH; CASE RESULT: Disrrissed

ACTS: Negotiable Instruments Act (26 of
1881) (S.138)

7]

A) Negotiable instruments Act (26 of 1551) 5. 130 - Dishonour o cheque - notice of demand - Requirernent 0s 1o - notice nol sérvid vpon eecused Dut it was receqved by @
farnily member of accused - Complainant has not complied with requirement of giving netice in terms of 5. 138 prov trol s propey. (Paraséd) (Pore 8

o= @
Screen 21. Results, with the card for one case

0 Tabs. Top Results, Supreme Court Results, Results by Query and
AIR Articles.

e Filters. Opens a row of filters (see below).

e Count and time. In this test: 100 cases found, 26.10 seconds.



Court and citation. The blue label is the court. The red label is
the citation you can quote.

Match. How close the case is to your question, as a percentage.

Rank. The position of the case in this list.

Headnote. The matching headnote, with your key words marked
in red. The judges, bench, case result and Act are shown above it.

What each tab shows

Tab What you get

Top Results The best matches across all courts, each with a
rank and a match percentage.

Supreme Court  Only Supreme Court judgments, ranked the same

Results way.
Results by The results for each of the questions AI Search
Query wrote. Click Query 01, Query 02 and so on to
switch.
AIR Articles Articles from AIR on the subject, with author and
date.
@ @ aisearch.aironline.in/ai-search
QS ——
Supreme Court Results Results by Query AIR Articies 7 Fiers
Sharanayya vs. Chandrakanth

Screen 22. Supreme Court Results tab



@ =3 aisearch.aironline.in/ai-search

7 Filers

Results by Query AIR Articles

Top Results Supreme Court Results

Query: 01 Query 02 o

Validity of a Section 138 demand notice under the Negotiable Instruments Act, 1881 when served on a relative such as the accused’s mother: statutory
interpretation and case law analysis

' 94% Match

Andhia Pradesh High Court Cie 1992 CRL L. 4048
M/s. Syed Rasool and Sons, and others vs. M/s. Aildas and Company and another
199
BENOH; D8 CASE RESULT: Petition Drmissed i

HON'BLEJUDGES: 2 G.R Rao

Screen 23. Results by Query tab. Each button is one of the rewritten questions

0 Query buttons. Switch between the questions. The question
being shown sits above its results.

@ @ aisearch.aironline.in/ai-search
L}

7 Finers

AIR Articles

Top Results Supreme Court Results Results by Query

« 99% Match

AR Artichs
The Notice under Section 138 of the Negotiable Instruments Act, 1881
2016-05-12

Rank: #1

AUTHOR: 561 5. M. Dk

ﬁmface
first of April 2007 the offence under Section 138 of the Negotiable Instruments Act, 1231 (the N. L Act hereinafter) hawing been brought Into the Statu
e and this attained the status of a maior offence, Durina these eiohteen vears several inaredients of the offence hav

Aol 1959 completed elahtaen vears of its existe

Screen 24. AIR Articles tab

Narrow the results with filters
Click Filters to open a row of choices above the tabs. Pick what you

need, then click Apply Filters.



e [ ] aisearch.aironline.in/ai-search

Uimray Khan ve A lamaal Ahmad And Ane

Screen 25. The filter row

0 Court. Limit the results to a court.
Q Bench Type. Limit by the type of bench.
e From Year and To Year. Set a range of years.

o Apply Filters. Click to refresh the list.

Under each case: three buttons

B @ aisearch.aironline.in/ai-search

o m—— e S S Y e ———— i ——

®
Add 1o Litwary

Screen 26. The buttons at the bottom of a result card

0 View Judgment. Opens the judgment.

e Cited Precedents. Lists the cases that this judgment relied on. A
label in brackets tells you how that case was treated with specific
remarks, for example Reversed, Per incuriam or Relied on.



e Add to Library. Saves the case to your Al Search library.

Click View Full Head-Note on a card to read more than the first lines.

[ ] @ Al Search (phone view)

AIR Al - Advanced Legal Research

Home AIR Al Judgement retriever My Library

Showing 100 AIR Al
results ® Cases Judggment ® 2851 Vi >
- found Retriever

Is a Section 138 NI Act demand notice valid if it
was served on the accused's mother?

Top Results Supreme Court Results R

L 7

was dispatched to correct address of accused

View Full HeadNote v

Cited Precedents pq(1)

AIROnline 2025 KER 330 (Reversed)
2011 ACD 1507 (SC) (Per incuriam)

AIR 2008 SC 3086 2008 AIR SCW 5176

BB Feedback ‘QYCITEEYM

Screen 27. A Cited Precedents list (phone layout)



My Library

Click My Library in the top menu to see everything you saved with
Add to Library. It is empty until you save your first case.

[ ] [ ] aisearch.aironline.in/library

AIR Al - Advanced Legal Research Home AIR Al Judgement retriever My Library

My Saved Library (0)

Screen 28. My Library, before anything is saved

0 Check before you cite
The match percentage shows how close a result is to your
question. It does not tell you which case is best, and several
results can show the same number. The same case can
appear more than once. Open the judgment, read the
paragraph, and check its later history yourself. Al Search
helps you find cases. It does not replace reading them.

Your own space: bookmarks,

8 saved searches and notes

Bookmarks, saved searches and notes

Open the User Data menu in the top bar to reach your personal
space. It has these sections:



The User Data menu

My Bookmarks My Saved Search f My Saved Notes My Topics
Cases you saved Searches to rerun Your case notes Your topics list
My Case Research My Mail Box @ My Search History (Q\ My Profile
Research area AIROnline mail Recent searches Account details

The easiest way to start is to bookmark a case you will need again.
Open it, then click Bookmark in the toolbar (see Part 4). You will find it
later under My Bookmarks.

o
The History button on the home screen shows the same

recent searches. Use it for a quick repeat, and My Search
History for the full list.

The menu names above come from the site's menu. This guide does not go
through each of these pages step by step. If you want a walk-through of one, ask
for it and it can be added.

Using AIROnline on a phone or

9 tablet

Court-corridor mode

The site adjusts itself to a smaller screen. The menu moves to the
bottom of the screen, and the search tiles move below the search box.

The bottom bar on a phone or tablet

®© 0 ©0 ®

Home About Shop Support Profile More



® @ aironline.in (tablet / phone view)

~
AR —

arronline.in

B Exact Phrase @ Proximity Search

i O&

Al Citation  JudgemeniNominal
Search Search Update  Search

838 &8 & Qd & 3

Home About Shop Support Profile More

Screen 29. The home screen on a tablet or phone

e The bottom bar has Home, About, Shop, Support, Profile and
More. Other options are under More.

e On a small screen some toolbar buttons on a judgment, such as Al
Insights or Equal Citation, can sit off to the side. Try turning the
phone to landscape, or use a tablet or computer for those.

e Judgments open in new tabs. Close tabs you no longer need so the
phone stays quick.

e The AIROnline mobile app is a separate product. This guide covers
the website only.

Tips, common problems and

1 O whom to call




When something does not behave

Searching better

e Use the words a headnote would use. "Dishonour of cheque" finds
more than "cheque bounce".

e Use Exact Phrase for a line you remember. Use filters for court and
year.

e Look at more than the first result. Read the headnote lines under
each card before you open a case.

e Use Al Search for questions, and the normal search box for
keywords, section numbers and names.

If something goes wrong



Problem What to try

Search takes a That is normal for a large search. Wait for the
few seconds spinner to finish before clicking again.

AI Search shows Give it a minute or two. Look for the "Searching
nothing linked cases" line near the bottom. If nothing

shows after that, refresh the page and ask again.

Too many results Add a Court or Year filter, or add a word to your
search.
No results Remove a word or two, untick Exact Phrase, or

check the spelling.

A page asks you Sign in again from the main AIROnline website,

to sign in again then reopen the tool from the home screen. Al
Search opens correctly when you start it from
the home screen.

A judgment does Your browser may have blocked the new tab.
not open Allow pop-ups for the site, then click again.

You cannot find a Your plan may not cover that court. Check Online
case from a court Subscriptions.
you need

Getting help

Click Support in the top bar for contact details, the FAQ and help
pages. Online Subscriptions shows the plans and the courts each one
covers.

11 One-page cheat sheet

Keep this page handy




I want to... Do this

Find cases on a
point of law

Match an exact line

Shrink a long list

Open a case from its

citation

Find a case by party

names

Find cases on one

section of an Act
Read an Act
Find an article

Search by judge,
court, lawyer or
date

See today's
judgments

Read a quick
summary

Ask a question in
plain words

Home — type in the search box — click Search

Tick Exact Phrase before you search
Filters on the left — Courts, then Year

Citation Search — publication, year, page —
Search

Nominal Search tile — pick
Petitioner/Respondent — type a name —
SEARCH

Acts & Section Search — pick the Act from the
list — section number — Search Judgments

Statutes Central/State — type the Act's name
Articles Search — Search Content or a filter

Browse More — pick the tile

Home — Updates From Supreme Court / High
Courts

Open the judgment — Al Insights

Al icon or Al Search tile — type the question —
Search



I want to... Do this

Keep an Al Search Add to Library under the case — My Library

result

Make the text Judgment toolbar — A+

bigger

Save a case to read Judgment toolbar — Bookmark

later

Save a copy Judgment toolbar — Download PDF — Save as
PDF

Repeat an old History button next to the search box

search

Get help Support in the top bar

0 One rule to remember
Whatever you find here, read the paragraph in the
judgment itself, and check that the case is still good law,
before you rely on it in court.
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